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S N THE CENTRAL AW1,11STRATIVE TR!BJL 
CUTTACK BENCH, CUTTACK 	1/3i)pyunand5 lish:a 

r)E 	?I c iiishra. 
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Applicant(s) 

Versus 

Unii)fl .. 	
Respondent ( s) 

Sr. No 
I 

Date 	 Ordcr with Signature 

2).5.9 	 Heard 1,1r.3.J.Trioathy,1:arned counsel for - 

the :to -)licant.Mr.Tripathy :ontended thd---  the aapl].cant, 

ri urendra umdr E3eh---a has gained valuable experience 

while working a s a SUbstitte in place of one Baidhar 

:3ehera while th latter was put-pff duty. Ar.Tripathy 

further suxnitted that Bardol is 30 K.Ms. away from his 

place of residence. He, therefore, requested that 

a direction be issued to the respondents to consider hia the 

application of the applicant for appointment as ..D.M.C. 

at pdramananda)u:  Jraoch Post )ffice. 

2. 	Ttie axperience :epo.:tod to have hem oained by - 

the d.)pli7_0flt,While wrkinq at 3a:amanandapu;: Branch Post 

Dffice,does not ntit1e him specifi:ally for an acpointment 

in thob Post 3:fice, Since th.2 experience so gained is 

equally useful to his duties in Bardol Branch Post if fice. 
are 

3ec-)ndl7, Res -))nc.ents 1 to 3 	already seen t- have 

co:nplJed with tho d etion contained in Annexue1 by issuing 

orders in Annexure2. The effe - t f dicectton given by this 

3n h h-is ceased for all purpose on this count. There is 

thus no 30030 to -give any further directions to any of the  

resoondents in this case. It would be advisable for the 

aoplicant to await :ha resalt of his representaton dt.19.5.93 

adcre-3.;e to the 3uoeintendent f Post )ffics,3hadrak 
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Serial 
No. of Date of 
Order 	Order 

Order with Sinture 

Jrcler 
dt .29. 

C)ntd. 

DiVision and the npectdi f Post )ffices, 3hadrak 3UT)-

DiviSn. It is n17 suggesteI that this LeLt-i 1 

kept in view, to the extent possible and so 

5tratie feasibility, .hiLe making permanent appointnent :1 

.1).t1.C. at Paramanandapur Branrh Post fEice.rhe 

rc)resentation submit;ed by the i)plicant vide nnexuce-3 

isposed of by the respondent N0.3(3Ucrifltendent of 

Post jffices, Bhadrak Division) within a fortni.ght from 

the date of receipt of a copy of this order. r.shk 

Misra, learned efljor 3tandin co insel(Central) is al 

heard in tha lJ:t 

3 • Tj hi3DDr b 	OJd 1 IhIe to 

counsel for h:jth :3i$ 

4. 	This ooigindl aoplication is disposed )E 

accord Lnqly. 	 — 

Metrr (d:n,) 


